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Laying	 of	 new	 railway	 lines

†*115. MS. SARoJ PANDeY: Will the Minister of RAIlWAYS be pleased to state 
the total length of new railway lines laid during the tenure of present Government 
from 2014 till date along with the State-wise details thereof?

THe MINISTeR of RAIlWAYS, (SHRI PIYUSH GoYAl): 2574 km. of New 
lines have been commissioned from 2014 till 30.06.2018 i.e. in 4 years and 3 months. 
State-wise details of New lines commissioned during this period are as under:–

State Construction of New line (in km.)

Andhra Pradesh 221

Bihar 229

Chhattisgarh 34

Gujarat 33

Haryana 160

Jammu and Kashmir 25

Jharkhand 439

Karnataka 240

Madhya Pradesh 235

Maharashtra 39

Ne Region 178

odihsa 118

Punjab 16

Rajasthan 73

Telangana 186

Uttar Pradesh 262

West Bengal 86

ToTal 2574

As against the above, 1727 km. of New lines were commissioned during  
2009-2014 (5 years). 

further, 3744 km. of Doubling/3rd and 4th line have been commissioned from 
2014 till 30.06.2018 i.e. in 4 years and 3 months. As against the above, 1875 km. 

† original notice of the question was received in Hindi.
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of Doubling/3rd and 4th line were commissioned during 2009-2014 (5 years). In 
2017-18, 999 km. of Doubling/3rd and 4th line have been commissioned, which is 
an all time high achievement.  

Law	 Commission	 for	 legalising	 betting	 in	 sports	 and	 gambling

*116. SHRI JoSe K. MANI: Will the Minister lAW AND JUSTICe be pleased 
to state:

(a) whether the law Commission has recommended for legalisation of betting 
in sports and gambling since their ban has only driven these habits underground; 

(b) whether betting and gambling come under legal list; and 

(c) whether the State of Kerala has been running a transparent and popular 
lottery scheme under the name of Karunya for many years, the proceeds of which 
are spent on medicare of the poor in the State? 

THe MINISTeR of lAW AND JUSTICe (SHRI RAVI SHANKeR PRASAD): 
(a) and (b) The law Commission of India has submitted its 276th report titled 
“legal framework: Gambling and Sports Betting including in Cricket in India” to 
Government on 05.07.2018. In 276th report and press note for clarification uploaded 
on Law Commission of India’s official website the Commission clarifies that vide para 
9.7 of the report on page 115, it has been strongly and categorically recommended 
that legalising betting and gambling in india in the present scenario is not desirable, 
and that a complete ban on unlawful betting and gambling must be ensured. Again 
vide para 9.8, it has been recommended that effective regulation remains the only 
viable option to control gambling, if it is not possible to enforce a complete ban in 
order to prevent unlawful activities and the commission has recommended a number 
of guidelines and safeguards, in the event Parliament or the State legislatures  
decide to regulates to these activities. The said Report is under consideration of the 
Government.

(c) Yes, State of Kerala conduct two lotteries namely Karunya and Karunya Plus, 
the net Revenue of which is being utilized for the medicare of poor in the state. 
The Karunya lottery sales started on 03.09.2011 and that of Karunya Plus lottery on 
23.03.2014. The lotteries are being conducted directly by the Government Department 
and the sales proceeds are remitted to the consolidated fund and the expenditure is 
being met from the consolidated fund by drawing from budget provisions.


